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NOTIFICATIONs UNDER ALL-INDIA SER-
vices Act

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): ] beg to lay on
the Table a copy each of the follow-
ing Notiflcations (Hindi and English
versions) under gub-section (2) of
section 8 of the All India Services
Act, 1951:— ) o

(1) The Indian Forest Service
(Appointment by Promotion) Amen-
dment Regulations, 1977, published
in Notification No, G.S.R. 584 in
Gazette of India dated the 6th May,
1978.

(2) The Indian Forest Service
(Pay) Third Amendment Rules,
1978, published in Notification No.
G.S.R. 696 in Gazette of India dated
the 3rd June, 1978.

(3) The Indian Administrative
Service (Appointment by Promo-
tion) Amendment Regulations, 1978,
published in Notification No.
G.S.R. 730 in Gazette of India dat-
ed the 10th June, 1978.

(4) The All India Services (Dis-
cipline and Appeal) Amendment
Rules, 1978, published in Notifica-
tion No. G.S.R, 753 in Gazette of
India dated the 17th June, 1978.

(5) The Indian Adminisrative
Service (Appointment by Promo-
tion) Second Amendment Regula-
tions, 1878, published in Notifica-
tion No. G.S.R. 755 in Gazetite cof
India dated the 17th June, 1978.

(6) The Indian Police Service (Ap-
pointment by Promotion) Amend-
ment Regulations, 1978 published
in Notification No., G.8.R, 756 in
Gazette of India dated the 17fh
June 1978.

(7) The Indian Forest Service
(Appointment Y}' Pramotion) Se-
cond Amendment Regulations, 1978,
published ip N tion No. G8.R.
957 in ssqaﬁa f Indip dated 17th
June, 1
[Placed in Librazy. Ses No. Ur-

- 3R08/78:] oo w Bl

NOTIFICATION UNDER CENTRAL ExcIsB

AND SALT ACT AND UNDER SMUGGLERS

AND FOREIGN EXCHANGE_ MANIPULATORS
(FORFEITURE OF PROPERTY) ACT.

THE MINISTER OR STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table— . ., = = gg»

—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 88 of the
Central Excises and Salt Act, 1944: —

(i) The Central Excise (Tenth
Amendment) Rules, 1978, publish-
ed in Notification No. G.S.R. 332
(E) in Gazette of India dated the
22nd June, 1978.

(ii) The Central Excise (Ele-
venth Amendment) Rules, 1978,
published in Notification No.
G.8.R. 355(E) in Gazette of
India dated the 4th July, 1978.

(Placed in Library. See No. LT-
2396/78.]

(2) A copy of the Smugglers and
Foreign Exchange Manipulators
Appellate Tribunal for Forfeited
Property) Rules, 1977 (Hindi and
English  versions) published in
Notification No. S.O0. 179(E) in
Gazette of India dated the 18th
February, 1977 together with a cor-
rigendum thereto published in Noti-
fication No. S.O0. 250(E) (English
version) and S.0. 251(E) (Hindi
version) under sub-section (3) of
section 26 of the Smugglers and
Foreign Exchange Manipulators
(Forfeiture of Property) Act, 1876.
[Placed in Library. See No. LT-
2397/78.]

SHEI B. P. MANDAL (Madhepura)
rose—

MR, SPE&KER On what point

-are you rising?

SHRI B. P. MANDAL: I want to
submit’ only one thing. When all the
Members are equal, yhen the rule
clur]{ says that points of order will
be ralsed on something that is going
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[Shri B. P. Mandal)

on, how ig it that one Member has
been alowed to take two hours of
the time of the House?

MR, SPEAKER: Thig is not ® point

©of order. Another Member is now
taking more time.
SBRI K. P. UNNIKRISHNAN

(Badagara);: 1 bhave written to you
op item No, 8 of the Order Paper.

The Smugglers and Foreign Ex-
change Manipulators (Forfeiture of
Property) Act, 1976, was passed by
this House in March, 1976 and it was
gazetted on 25th June, 1976. Then
the rules were made. BecBuse this
is a very important legislation, even at
that time, if you go through the de-
bates you will find, many Members
had expressed a keen desire that this
should come into force immediately
and that steps should be taken.
The previous Government dig not do
it. 1 do not want to cast aspersions,
but it is now wel] know as the Maruti
Inquiry is going on, that Bakhia is
one of the benamidars of Maruti
Now, this js continuing, My allega-
tion is that this was gazetted on 18th
February, 1977 but the present Gov-
ernment did not also cansider it pro-
per to come before the House during
the last four sessions. Now, they have
come forward even without offering
any explanation for the delay. This
is a serious matter. When allegations
have also been made by the former
Home Minister and many Members
belonging to his party that there is a
powerful lobby even in the present
Government associated with some
new smugglers or old smugglers, it is
very important that you ghould ecall
upon this Minister to give an explana-
tion and also see that these rules are
properly presented. We have been
urging repeatedly from both sides that
the delay should be explained, 1
request you to pull up this Minister.

MR, SPEAKER: Mr. Minister, do
you have any explanation to offer?
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to orops by, locusts:
(CA).

SHRI ZULFIQUARULLABR:. I. ghall
submit the explanation tomorrow,

MR. SPEAKER: The. rule.is thst
you should give the explanetion along
with the papers that are to_ be. laid.
Now, I am submitting it. before the-
Committee. You give your explanation
to the Committee.

SHRI MANORANJAN. BHAKTA
(Andaman and Nicobar Islands): I
have given notice of a calling atten-
tion because in Delhi three Jupior
Engineers are on hunger strike be-
fore the residence of the Minister of"
Works & Housing. He is not' meeting
them. This is @ very important thing.

MR. SPEAKER:
important.

I Xnow what is-

14.32 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC  IMPOR-
TANCE

REPORTED DAMAGE TO CROPs BY LOCUST -
INVASION

Y TAYOR AR (AT ) weaw
s, & wfamradn 1w qgeE & faw
favm # Wik Ffa oie faé 4t
F1 ema femvr g o sAT
w1 g f& ag@at A oF qaw
g:

‘“fraftea g At Im 2wy
wad) ®r &fa & swranT

14.33 brs.
[MR. DEPUTY-SPEAREIR in the Chair] -

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): This
Year a few exotic Jocust swarms in--
vaded India from the West in the -



